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O R D E R 

(Through Virtual Mode) 
 

16.02.2021  Heard learned Counsel for the Appellant. He submits that the 

Tribunal has not considered the fact that the Appellant Company is having 

assets and the Company was under litigation, therefore, order of removal of 

Company’s name from the register of Companies, is erroneous.  

 Let notices be issued on Respondents by Speed Post. Requisites along with 

process fee, if not filed, be filed by 18.02.2021. If the Appellant provides the e-

mail address of Respondents, let notices be also issued through e-mail. 

 Let the matter be fixed on 5th March, 2021.  

  

 
 

              [Justice Jarat Kumar Jain]
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